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This it. an seplicetiOn made by 

the applicant under fection ip of the 

5ninist-tiva TreCunalS -ct, l5E. 

From about iota the eppliceflt it wreifl 

as a Sortint. Assistant in the yencaloce 

City PE Office, Senpelor:. In the dis—

chtroa ol hit duties as a Sortine Assis- 

tant in that officS on 1t.9.1935 evidentlY 

on the reports made by his imnediete 

supnrior officer,the fenior Eupdt., ems, 

Sancalore Sortine SjvisiOfl, Enca1ore, 

who is also the CisciplinarY Authority ¼JA 

has initietd disciplinery proceedifl:t 

ci ainst the applicant under Ru.e l of 

he CCC (CC&) Rules, 1965, and has served 

nscst.terV cher;s memo on his dated 23.0.55. 

In raspo55 to the eid cherce mec the 

applicant hat. filed his defence stateeflt 

before the DO deneiflp the charTss 1eve1l 
ed 

eeinst hits. In that view DO has 

appointed in_uiry Officer (IC) to hcld 

a recular inAuirY and submit his report 

under the °ues. 	o far the IC hat not 

commenced the inquiry amainst the apli—

cant. Rut even before that th9 pplicent 

has approechi this Trinunel under S c.li 

of the Oct chellencinc the ury initiation 

c disciclinaryproceedinit. aeainst hin o 

diverse crounde. 

2. 	
Shri A.Krirhna 5hat,leoced counsel 

for the aisplicant, conte de that every 

one0f the facts and circLStances and 

cround5 ursed ty the applicant in his 

eplicati0fl justifies this Tribunal ts 

interfere with the cherse memo itself and 

annul the SCCC before the inquiry is held 

and the disciplinary proceedings are 

complted acainst the applicent under the 

rules. 

3. 	We have earlier noticed that in 

response to the charge memo, the applicant 

has filed his statement of defence and the 

matter it now seizpd by the 10 vhs it 
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still to hold an inquiry A= sutmit his 
Alt 

report 	'Fefcre tb inquiry is held and 

the report is euh-iitted by the IL and the 

DA completes the prcceediner j'h1h is also 

challenabla 	1ule5 on uuastjcn.of 
lawbefore th '  Appilte Authority 

it would be unappropriete for this Tribunci 

to interfere with the very initiation of 

the disciplinery proceadines by the 09. In 

this view we decline to exa fline the various 

orounds urced before us and decline to 

interfere with the procredinos at this 

sta e. 

A • 	In the licht of our abc re discussion 

we hold that this applic tion is lialala,  to 

he rejected. We. therefore, reject this 

eppliction et the stase of admission with— 

out notice to the Respondents. 	But this 

shUld not b= understood 	this Tribunal 

expressino any opinion on any of the 

questions. 
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F rom: 
The. Additional Registrar 
supreme Cou—f India 
New Delhi 

D.NO. 	17QY - &i(~J~IVA 
SUPREME COURT OF INDIA 

NEW DELHI 

Dated 	RI- 7 2CF 

To 	7J 	ce,i/-ci/ ach";"wig,7,q?ti 
ah q/-e i&2Ch1 	QI9c1oC 

PTTITION FOR SPECIAL LEAVE TO APPEAL(CIVIL) NO. 
(Petition Under Article 136 of the ConstitutiOn of Ind ia  

for Special Leave to Appeal to the supreme Court from 
the Jidgment and Order dated 	_ i 97 of the 
- 	 I 

;* c-1. 

7-. 	 (flu) 4P2 
	RespOndeflt9 

Sir, 
I am to inform you t hat the Petition above-mentioned 

for Special Leave to Appeal to this Court was filed on behalf 

of the Petitton 	abovo-nndrOm the judgment and Orde 

t) 	/flJ'ASJ-'1lvc —1ih4'I,aI, 	aiCI,, '?71Jd 
of tho94 -ee 	rioted above and that the same was/we-r-Qi- 

dismissed by this Court on the 	
_çday of  

Yours faithfully, 

for 

ns/13. 5.88/iVA 


